
 ny  ~=—-  Re.  Question
 of  Privilege

 Mand MNT,  (SAME:  Ye Fou
 “Gre  Wavowing  the  ‘rules to  the  wiside..-

 (Interruptions)

 SHRI  MORARJI  DESAI:  I  do  not
 know  what  my  hon.  fri¢hds  want.  I
 am  not  able  to  hear  them  at  all.  I  do
 not  know  what  they  want  to  say.  I

 prio
 understand  unless  it  is  spoken

 c
 (Interruptions)

 SHRI  J.  RAMESHWARA  RAO:  We
 have  nothing  against  you.  I  submitted
 to  the  Deputy  Speaker  that  the  ques-
 tion  was  permitted  to  be  raised  under Rule  222.  Once  the  question  is  raised
 under  Rule  222,  you  cannot  go  back
 to  Direction  ‘Ins.  ‘The

 procedure
 under

 Rule  222  has  to  be  followed.
 MR.  DEPUTY  SPEAKER:  If  what

 z
 say  is  to  be  followed,  then  every

 otion  of  privilege  that  is  raised  under
 Rule  222  will  have  to  be  sent  to  the
 Privileges  Committee.

 SHRI  C.  M.  STEPHEN:  There  is
 no  question  of  notice  being  given  under
 Rule  222.  What  Rule  222  contemplates
 is  permission  being  given.

 (Interruptions)

 SHRI  MORARJI  DESAI:  Let  me
 say  something  about  it.  If  the  hon.
 Deputy  Speaker  has  decided  a  matter,
 anybody  may  sa‘

 i
 is  wrong.  I  am  not

 here  to  dispute  freedom.  Everybody is  entitled  to  have  his  opinion.  But  if
 you  dispute  the  decision  of  the  Chair,
 this  House  will  not  be  able  to  function
 at  all,  Whether  it  is  for  this  side  or  for
 =

 side,  I  am
 abe

 we
 are  fot

 fol-
 proper

 procedure  at  (Interrup-
 iene  ere  is  a  method  of  doing  that
 also.  I  am  not  saying  anything  about
 it.  This  is  not  the  way  to  do  it.

 SHRI  C.  M.  STEPHEN:  Then,  you
 tell  us  what  is  the  way.

 SHRI  MORARJI  DESAI:  My  sug-
 gestion  would  be  that  if  you  are  dis-
 satisiied  with  the  decision,  do  not  go
 by  passion,  think  calmly  about  it  and
 find  out  a  procedure  as  to  how  to  do
 this.  I  am  not

 going
 to  object  to  that

 kind  of  thing.  But  this  is  not  a  method
 of  doing  it.

 SHRI  C.  M.  STEPHEN:  You  are
 the  Leader  of  the  House.

 JULY  vl  i ia  977  ,  National  Highwoys  776
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 SHRI  MORARJI  DESAI:  If  you consider  me  the  Leader  of  the  House
 and  if  you  are  not

 prepared
 to  heed

 even  my  advice,  then  what  can  I  tell
 you?  :

 MR.  DEPUTY  SPEAKER:  Now  we
 go  to  the  next  item.

 (interruptions)

 73°45  hrs.

 NATIONAL  HIGHWAYS  (AMEND-
 MENT)  BILL

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  beg  to  move*.

 ‘That  the  Bill  to  amend  the  National
 Highways  Act,  39§6,  be  taken  into
 consideration.”

 It  is  a  simple  measure  to  amend  Section
 7  of  the  existing  Act;  to  enable  Govern-
 ment  to

 Lert
 fees  on  permanent  brid;

 ges on  national  high  ;  costing  more  t
 Rs.  25  lakhs  carl  are  erected  or  will
 be  erected  after  rst  April,  1976.  This
 in  essence  is  the  simple  measure  that  I
 have  put  before  you.  Though it  is  simple, I  cannot  say  that  its

 a
 lication  is  very

 simple,  because  it  involves  payment  of
 fees.  The  justification  for  it  is  this,
 namely,  that  when  these  bridges  are
 erected  at  heavy  costs—and  we  want  to
 have  more  such  highways  and  more
 such  bridges,  it  is  necessary  that  they should  pay  for  themselves.  In  many other  countries,  this  is  the  way  it  is
 done.  The

 State  g
 overnments  also  want

 toll  to  be  levied  on  bridges.  But  we
 cannot  fev?

 a  toll,  because  toll  is  a
 subject  belonging  to  the  State.  It  is,
 therefore,  that  we  are  levying  a  fee;
 and  that  fee  will  be  utilized,  not  for
 enhancing  the  revenues  of  the  govern- ment  for

 spe
 nding  in_other  ways.  This

 will  be  utilized  for  National  Highway and  bridges,  after  deducting  the  ex-
 mses  on  collection  of  the  revenue.
 e  are  also  taking  power  to  see  if  it  is

 necessary  to  exempt  any  bri  from
 this  fee.  So,  if  it  is

 ey
 es  public interest  to  do  so,  we  8  certainly do  so.  I

 only  ho} Re
 and  trust  thet

 my  hon.  fri  will  agree  with  it.
 MR.  DEPUTY  SPEAKER  :  Motion

 ‘That  the  Bill  to  amend  the  Netional i highways
 ae

 1956,  be  taken  into

 Before  we  go  on  with  the
 moved  snd  through  the  discussion on

 “SMoved  with  the  recommendation  of  the  Vice-persidem  acting  ws  Preddent.
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 it,  I  have  to  say  that  we  are  having
 the  Lunch  Hour  from  to-day.  Actuaily, we  should  have  adjourned  for  lunch  at
 I  p.m.,  but  because  of  the  passion, we  cowid  not  do  it.  We  now  adjourn
 and  will  re-assemble  at  144s  hrs,

 33-48  hrs.
 The  Lok  Sabha  adjourned  for  Lunch

 till  ori
 minutes  past  fourteen

 of  the  Clo

 The  Lok  Sabha  re-assembled
 oft

 er  Lungh  of at  forty-seven  minutes  t  Fourteen
 the  Cloc

 (Suer  M.  SaTyANARAYAN  Rao  in  the
 Chair]

 MESSAGE  FROM  RAJYA  SABHA
 SECRETARY:  Sir,  I  have  to

 spent the  following  message  received  from
 the  Secretary-General  of  Rajya  Sabha:

 “In  accordance  with  the  provisions
 of  rule  Tr  0  the  Rules  of Procedure and  Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  enclose  a

 sopy of  the  Insecticides  (Amendment)
 ill,  19775  which  has  been  passed  by

 the Raya
 Sabha  at  its  sitting  held  on

 the  r8th  July,  1977."

 INSECTICIDES  (AMENDMENT)
 BILL

 As  PAsseD  BY  RayyA  SAsHA
 SECRETARY:  Sir,  I  fay  on  the Table  of  the  House  the  Insecticides

 Raa
 Bill,  977s  a8  passed  by

 ya  Sabha.

 NATIONAL  HIGHWAYS
 (AMENDMENT)  BILL—Contd.
 DR.  द  A.

 EEYP  |
 YID  MUHAMMED

 (Calicut);  Mr.  »  Sir,  I  sy  t
 the  Bill,  While  doing  so,  I  think  PR  is is

 pr  gover?  Mig
 to  raise  certain  its  by

 of  clarifcation,  5  Pe  is  a  Bil

 tain  services ie  users  of
 nent  pridges,

 which  were  not  or  ly section  7  of  the  Act. inal
 otras  et  :

 is  necessary  :  286

 {4mdt.)  Bit  पक
 time,  instead  of  stri,

 tty  confining  to
 purpose,

 namely,  to  charge  «  few whiee will  more  or  less  be  guid  pro  guo  for  the
 eat  ae  oe

 &  tendency  will  be
 and  use  it  indirectly  as  a  one

 source  of revenue.  This  should  be  ageins while  fixing  the  rates,  pan,  be  हे necessary  correlation  between  the  service
 rendered.  and  the  ¢  incurred the  service  render,  ae Already  the are  a  large  number  of  octrois  and  various impositions  which  a  user  of  9  highway  or road  has  to  bear.  Recently  I  had  the occasion  to  go  to  Mussoorie  from  Delhi. At  six  places  ad  to  pay  varying amounts,  from  one  to  Rs.  2.50, by  way  of  octrois  and  other  charges, So,  when  there  are  already  such  heavy
 impositions

 which  the  various  munici- pailties  and  other  local  authorities  im- pose  on  the  users  of  the  highway,  I am  sure  the  Prime  Minister  and  those who  are  concerned  and  entrusted  with the  task  of  fixing  the  rates  will  take into  consideration  the  existing  octrois, fees,  and  various  other  charges  which one  has  to  bear.  I  d elaborate  that  point.
 ©  ERS  Propose  00

 Coming  to  the  drafting of  the  Bill  fj my  experience  and  from  what  I  have heard
 5  ee  from  others,

 I  fully appreciate  ties.  which drafting  department  of  the  concerned Ministries,  particularly  the  Law  Minis- try,  face.  [know  that  quite  often  they  have to  work  in  great  hurry  and  haste  and
 naturally  they  take  the  line  of  least
 resistance,  adopting  some  existing  and
 traditional  phraseology  and  drafting devices,  w: hile  fully  eciating  those
 difficulties,  I  will  be  f ating  in  my  duty  if I  do  not  bring  to  the  notice of  this  hon’ble
 House  the  criticism  which,  with  justifica- tion,  has  been  raised  from  time  to  time that  is  a

 =
 to  make  the  drafting so  unnecessarily  complicated,  clams and  elaborate  that  it  becomes  difficult not  ae

 the  general  public  to  under-
 stand  real  meaning  and  the  intention of  the  enactment,  but  even  the  Supreme Court  often  finds  it  difficult  to  grasp  the correct  objective  and  intention  oF  the drafters  and  the  framers  of  the  law. It  is  from  that  point  of  view  that  I  wish  to offer  certain  suggestions,  I  will  not  call

 them  wan
 because  they  are  not intended  as  im,  they  are  more  in  the nature  of  suggestions.

 For  instance,  the  provito  to  clause(a)
 =o

 he
 pears

 ofan  exemption,  s:

 public aes  cremption  of  certain
 perm  from  the  pur  view

 पशु

 nce
 ta have  been  better  if,  instead

 engrafting  thls  provito,  the ie
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 an  ce  psing  a
 pee  carne  cas  “es just
 roo  an  amass  But  when  it
 is  an  exemption  and  thet  is
 what  it  is  meant  also  ,  why  don’t  you  call
 it  straight  way  an  exemption  and  avoid—
 I  may  be  for  given  for  using  the  ex-
 pression—this  clumsy  way  of  engrafting

 proviso  ?
 In  the  proviso  itself,  I  feel  very

 strongly  the  expression  after  the
 words  “‘in  the  public  interest",  ‘‘s0  to do”  is  absolutely  unnecessary.  As  it
 stands,  it  reads  :

 “Provided  that  if  the  Central  Gov-
 ernment  is  of  opinion  that  it  is
 necessary  in  the  public  interest
 80  todo,  it may,  by  like  notification

 I  do  not  know  why  the  expression  ‘‘so
 to  do  ™  is  necessary  here.  If  it  is  nece-
 ssery  in  the  public  rest  it  may  be
 like  notification  do  such  a  Eg.  :

 ere
 is  an  example  of  easyway  of  drafting things  because  of  the  hurry  and  the  haste
 in  which  they  are  asked  to  draft  the  Bill.
 The  conventional  phraseology  has  become

 abectutely
 unnecessary  in  this  case.  It  will

 Tead  much  more  simpler  and  int  poopie can  understand  it  more
 a,

 ou
 aterightway  8

 sys
 if  it  is  in  the  public

 interest,  ८  like  notification”  such  and
 suchathing  willbedone.  This  express-
 ion  ‘so  to  do  ”  could  very  well  be  delet-
 ed  altogether.

 Also,  I  have  an  objection  to  the  word-
 ing  “by  like  notification”,  which  agein,
 unnecessarily  creates  complication.  You
 can  repeat  those  four  words  ‘by notification  in  the  official  gazette”.
 This  is  an  ession  used  in  the  original

 section
 ्

 हे  ae,  on Plicate  it  using  the  words  “  ike-
 notification  °°  ?

 I  do  not  want  to  multiply  instances
 except  to  bring  to  the  notice  of  this  House

 the  Prime  Minister  clause  3  in  the
 Bill  which  proposes  to  introduce  or
 substitute  su  2०१७८  (i)(b) in  the  present
 Bill.  Of  course,  that  is  an  incidental  and

 consequential
 fy

 I  fully
 understand  that.  But

 my  objection
 is  to

 unnecessarily  lengthening  the  list  of
 illustrations  which  are  contained  in  the
 rule-making  power.  As  the  House  is
 aware,  there  is  a  well-known

 prac logy  which  is  used  and  which  been
 accepted  in  various  cases  starting  from
 Shivriath  Banerjee’s  case  of  the  Pr  ivate
 Council  and  subsequently  other  cases  in
 Supreme  Court.  It  hes  been  laid

 down  Bnequivocely
 that  when  a  phrese-

 of  this  nature  ,  namely,  when  in
 there  t  clause  it  is  said  that  the  rule~

 JULY  18,  i977

 which  has  been  accepted  and  inverprete
 by  various  decisions,  as  follows.  The
 substance  of  those  decisions  is  that
 clause  2  does  not  add  to  or  subtract
 from  the  powers  contained  in  clause  b
 Namely,  theauthority  will  have  the  neces-
 sary  powers  to  make  the  rules  for

 oe ing  out  the  objectives  of  the  Act  or
 preston

 of  the  Act,  as  the  case  may
 a  Sometimes,  the

 phraseology ffers.  The  other  clauses  which  follow
 are  not  exhaustive.  They  are  only  in
 the  nature  of  illustrations.  I  am  sure
 the  position  is  well-settled.  Then  why is  it  that  on  every  occasion  you  increase
 the  number  of  illustrations,  by  adding one  illustration  after  another,  when
 without  this  illustration  and  when  with-
 out  making  the  Act  itself  clumsy  and
 lengthy,  you  have  the  necessary  rule-
 making  power  in  clause  r  ?

 That  being  the  case,  why  every  time,
 you

 add  or  amend  or  subtract  anything rom  the  main  sections  the  section
 itself  gives  sufficient  power,  or  when-
 ever  an  amendment  is  made  immediately incidentiel,  auxiliary  and  other  amend~
 ments  are  made  to  make  the  Act  more
 clumsy  and  lengthy.  As  far  as  clause  > is  concerned,—it

 Durports
 ts  to  substitute

 sub-section  3(b)  of  Section  9  of  the
 present  Act—  my  suggestion  is  that, instead  of  every  time  we  en  amendments. are  brought,  consequential  amen¢ments
 are  not  necessary  to  the  rule  ;  such
 amendments  only  make  the  rule  more
 complicated  by

 mukiplicity
 of  illustra—

 tions  and  examples.  You  do  not  give more  powers  under  sub-section  2(b). These  are  the  things  which  I  would  earn-
 estly  request  fer  the  consideration  of
 this  House  and  the  hon.  Prime  Minister.

 ag  hrs.
 T  with  to  say  one  thing  which not  be  strictly  within  the  smbit  of ‘this s

 Act,  but  which  is  very  relevant  to  the
 Act  in  the  sense  it  will  affect  the
 area  from  where  I  come  and  it  will

 certain  things  which  may
 ha  or  may  not  happen  as  a

 result  of  this  Act.  For  considerable
 gumber  of  years,  my  recollection  is  ai-
 most  ebout  6-7  years,  ic  agitation,
 80  a8  to  say,  has  been .

 y

 क्
 construction  of  a  ्य

 मिल्क Bridge  at  Kotappusem  on
 No.  37.  From  time  to  time,  surveys  have
 been  conducted,

 १7078  beet been  appwoved,.
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 one of  the

 ot  bang  म् pe Tamils  oo  geo  ahs
 sere are  hap  ah  area  which  is

 es  fore trade  ans  commerce  nee where  important  markets  and  e  jon
 centres  and  shrines  are  there  an 4  80  On.
 But  because  of  the  absence  of  this  brid,

 fe» a  lot  of  hardship  is  being  caused  with  t!
 result  that,  that  area  could  not  be  pro- ly  developed.  All  these  things

 ve  been  brought  to  the  notice  of  the
 Minister  concerned  from  time  to  time.

 result  is  that  the  bridge  which
 connects  the  long  west  coast  has  not
 been  built.  I  come  from  there  and  I  know
 the  hardship  of  the  public  in  that  area.
 I  have  taken  up  the  matter  and  made
 representations  to  the  Minister  from  time
 to  time  and  nobody  has  said  that  the
 bridge  is  not  necessary.  Everybody  has
 accepted  the  necessity  of  that  bridge. But  in  bureaucratic  red-tape,  this  goes
 On  :  atguments  are  produced  from  one
 side  or  the  other.  Natdrally  some  would
 like  to  have  the  bridge  near  one’s  court-
 yard.  Butthose  are  not  to  be  the  grourds
 eee

 such  an  important  feline. It  not  matter  you  fixit.  it  does
 not  matter  whether  it  is  ro  yards  north
 of  ‘A’  or  20  yards  south  of  ‘A’  of  a  hun-
 dred  yards  east  of  ‘A’  ,  what  we  want  is
 the  bridge,  and  I  can  assure  the  Prime
 Minister  that  the  volume  of  traffic  and
 use  of  the  bridge  on  this

 highway
 will  be

 so  much  that,  as  this  Bill  comes  into
 operation,  without  any  difficulty  whatso-
 ever,  a  substantial  portion  of  the  expenses

 of  that  bridge  on  the  highway  can  be  met  ;
 it  may  also  lecve  enough  funds  to  improve
 the  approach  roads  and  various
 roads  which  go  to  Ernakulam,
 Garuvayur,  Cranganore  ahd  various,
 other  places  to  the  north.

 ्

 Two  more  points  remain  to  be  raised.
 In  the  original  Act  there  was  provision
 for  imposing  the  fees  only  on  temporary
 btidges  :  vegarding  temporary  bridges,
 there  was  no  date-line  when  it  was  to
 be  built  and  theré  was  no  fimitstion
 of  Rs.

 28709
 on  the  cost.  The  present

 Bill  enables  fees  being  levied  on  parrha- nerit  bridges  costing  more  than  Rs.  25
 lakhs  and  opened  to  traffic  on  or

 = ist  April,  1976.  of  course,  no  Bill  is
 drafted  arbitrarily  without  any  reason
 whatagovever.  But  I  have  not  understood

 the logic
 behiad  fiting  the

 Stee
 of  Rs.

 35
 l  as  the  cost and  also  the  date-line

 of  tat  April,  3976.  I  would  be
 thankful  if  the  reasons  are  explained. 7

 SHRI  JYOTIRMOY  BOSU  (Dia
 pond  Harbour)  ‘a Regarding  thie  pled

 ill,

 a0  ‘oo  potter:  tate  would

 id  ea  fa
 fevy  also  had

 Souid  Pate  extear  of  speslfying the

 (Aindt.)  a  482

 maximum  asd  misiowem  rates  so  that
 here  is  no  unfair  practice  anywhere. We  also  want  the  Goverment  to  ensuse that  the  common

 people
 are  not  affected

 by  this  Amendment  Bil,  thet  the  Bill does  not  spiral  down  on  poor  consumers,
 It  is  a  must  that  the  pedestrains,  bullock-
 carts,  cycles  and  carries  of  essential  ccm-
 modities  should  be  exempted  from  pay- ment  of  any  additional  levy—in  addition
 to  what  ts  already  in  existence.

 During  the  last  30  years,  the  Congress Government  had  talked  about
 gee about  planned  economy,  but  they  really did  not  know  anything.  They  are  a

 bundle  of  wind-bags.  We  had  told
 them  repeatedly,

 Won  poncme
 a  na-

 tional  integrated  itatd  trans
 pat policy’.  In  30  yeats  they  have  not

 able  to  doit.”  They  did  not  quite  under-
 stand  what  it  meant.  When  they  were
 talking  about  planned  economy  and  plan-
 ing,  cs  should  have  pronounced  what
 was  their  policy  with  regard  to  national
 integrated  and  coordinated  trnasport.
 Rural  roads  are  practically  non-existent
 in  most  of  the  areas  of  the  country.  The
 rural  roads  report  of  1968,  even  after  a

 e  of  ten  years,  has  not  seen  the  light
 of  oe:

 The  whole  thing  has  been
 shelved.

 I  will  now  quote  certain  p  hs
 from  the  Rural  Roads  Report,  roe  8,  by
 the  Committee  on  Rural  Roads.  On
 page  3,  it  is  mentioned  :  ,

 ‘¢For  a  country  with  agrarian  econom:
 like  ours,  a  system  of  roads,  w eft
 serving  the  rural  areas,  is  one  of  the
 basic  requirements  for  the  develop-
 ment  to  quicken  its  pace”.....

 A  National  Sample  Survey  conducted
 in  1957-58  revealed  that  only  about,
 27  %  of  all  our  villages  had  an  all.
 weather  road  connection  available  to
 wholesale  markets.”

 How  do  you  expect  that  a  grower  will
 get  a  remunerative  price  for  his  produce
 unless  he  is  provided  with  an  all-weather
 road  connection?  Further:

 “More  recently,  similar  deficiencies
 have  been  brought  tolightin:  घराट
 carried  out  in  the  last  two  years  by
 the  Regiomal  Transport  Survey
 Unitsinsdifferent  parts

 ४००
 country.,

 Rural  Roads,  therefore,  are  an
 unmistakable  need.  Without  these,  it

 Provent  isblefon of the  village  com ie  i
 muutitios  and  to  draw  chem  fato  jhe muainatrese  of  ournatiog!  life.

 bee
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 Then  on  pig  5,  ‘Parage  |  10  ‘sub-

 pam  (iti),  Hin  vaca:
 sei  Ds

 “Rural  roads,  that  is,  roads  which
 serve  predominantly  the  needs  of
 villages  and  provide  communication,
 not  only  between  one  village  and
 another,  but  also  from  a  village  to  a
 mandi  (market  place)  or  to  a  main
 route,”*

 Further,  in  paragraph  I,  itis  stated:
 “While  Natioial  Highways  constitute

 the  arterial  routes  through  the  length and  breadth  of  the  country,  State
 Highways  are  the  arterial  routes
 through  the  length  and  breadth  of  a
 State  and  Major  District  Roads  for
 the  main  routes  through  the  length and  breadth  of  a  district..........
 The  real  village  roads  thus  have  not
 received  adequate  attention  so  far.’””

 Para  13,  on  page  7  of  this  Report  reads  :
 “There  are  /5464,000  villages  in  India

 spread  over  an  area  of 3  276  million
 sq.  kms.  (I:267  million  sq.  miles). To  provide  access  to  each  village, however  small,  has  to  be  the  objec- tive  of  a  democratic  set-up.......  *

 As  the  Demands  for  Grants  of  this
 Ministry  were  quillotined,  I  am  taking

 this  १९  portunity  to
 highlight

 this  very vital  factor  and  bring  it  to  the  notice  of the  Prime  Minister.  My  request  to  the
 hon.  Prime  Minister  is  to  see  that  a  cell is  created  in  the  Pa  of  Transport
 and  Shipping  and  in  the  Planning  Com-
 missionspecially  toensure  that  rural  roads
 gow

 to  the  extent,  these  should.  Our ime  Minister's  first  statement  that  he Wants  to  solve  the  unemployment  pro- biem  was  remarkable.  I  appreciate  his
 conscience.  Unemployment  is  one  of the  biggest  problems  that  we  are  faci

 we  are
 peer  2

 on  a  volcano.  t we  build  rural  is,  we  will  be  able  to solve  unemployment  Problem  to  a  great-
 extent  At  the  same  time,  we  would  be
 Satictlutral  commodities  torbring

 thee ag’  ties  to  bring  their
 produce  tothe  Mandis.  ™
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 iow  baal  the  problem  of  rura)  roads

 system  has  been  treated.  There  are
 of  the  Estimate  Committee  and

 the  Pu Public  Accounts  Committee,  but  I
 do  not  want  to  quote  them  ard  take  the
 time  of  the  House.

 Therefore,  I  would  request  once  again that  this  Bill  should  not  be  used  as  a
 handle  for  putting  any  levy  on  the  weaker sections  of  the  society.  I  have  said  and I  repeat  once  again  that  pedestrains, bullock-carts,  cycles  and  carriers  carrying essential  commodities  forthe  weaker
 sections  should  be  exempted  from  the
 additional  levy  that  they  are  going  to
 impose.

 भी  बुर्गाचस्य  |  (कांगड़ा)  :  सभापति
 महोदय,  इस  समय  हम  नेशनल  हाईवेज
 (एमेंडमेंट)  बिल,  977  प्र  विचार  कर
 रहे  हैं।

 इस  बिल  का  सेक्शन  7  जो  है,  उसमें
 एक  एमेंडमेंट  यह  लाई  गई  है  कि  ॥  अप्रैल,
 976  %  जो  पुल  झापरेशन  में  होंगे,  उन  पर

 लेगी.  लगाई  जाएगी  इस  बिल  में  जो  कमी
 मुझे  दिखाई  दे  रही  है  वह  यह  है  कि  जो  फी
 झाप  लेवी  करना  चाहते  हैं  उस  का  शेड्यूल
 होता  चाहिए  था  कि  कितनी  फी  लेवी  की
 जाएगी  झौर  किस  वे  हिकिल  पर  कितता  चार्ज
 होगा  ।  यह  शेड्यूल  में  क्षाना  चाहिए  था  t

 दूसरी  कमी  मुझे  इस  बिल  में  यह  दिखाई
 दे  रही  है  कि  जो  इस  का  फाइनेन्शियल  भेमो-
 रण्डम  है,  उस  में  खर्चा  तो  बताया  गया  है
 लेकिन  यह  नहीं  बताया  गया  है  कि  इस  से
 कितनी  इनकम  श्रप्रोक्सीमेटली  हो  सकती  है  ।
 तीसरी  बात  यह  है  कि  इस  एमेंडमंट  बिल  में

 यह  दिया  गया  है  कि  कुछ  ब्रिजेज को  एगजे  स्पष्ट
 किया  जाएगा  लेकित  यह  नहीं  बताया  गया
 है  कि  एगजम्पशन  के  लिए  कित-किन  बातों  को
 नज़र  में  रखा  जाएगा  ।  इस  में  कोई  शक  नहीं
 हैं  कि  नेशनल  हाईबेज  की  इभ्पोर्टेन्स  हमारे
 राष्ट्र  के  जीवन  में  बहुत  ज्यादा  है।  मैं तो  यह
 समझता  हूं  हि ये  राष्ट्र  की  जिन्दगी की  रेशाएं
 हैं  घोर  इन  से  ही  देश  का  शाप्य  चमकता  है  t
 'निन्एस०  मुलगोगकर  का  जो  इस  बारे  में
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 स्टेडसेंट  t,  va  at  &  कोठ  करना  भाहूंगा  t
 मे  लोकोम्ोटिव  और  इंजीनिमेरिंग  इंडस्ट्री
 के  एक्सपटट  हैं  औौर  उन्होंने  हाईवेज  की
 इम्पोर्टन्स  के  बारे  में  यह  कहा  हैः

 “There  are  as  many  as  ‘1400:  pctror
 posts  in  Maharashtra  alone,  and  the
 time  lost  im  tradsit  from  Bombay  to
 Delhi  due  to  such

 ea  ‘posts
 and

 other  harassments  which  the  vehicle
 driver  inevitably  encounters  is  no less  than  a  third  of  the  total  time
 taken  to  travel  the  distante.  Surely,
 itis  not  beyond  the  ingenuity  of  the
 State  Governments who  are  levying
 the  octros  to  work  out  and  imple-
 ment  a  substitute  for  octro)  as  has already  been  done  by  some  States.”

 श्रेयरमेन  साहब,  मेरे  कहने  का  मतलब  यह
 है  कि  इस  में  कोई  शक  नहीं  है  कि  इस  से  स्टेट
 को  झ्ामदती  होगी  ।  जो  सरकार  करोड़ों
 रुपया  पुलों  भझौर  सड़कों  आदि  पर  खर्च  करती
 है,  उस  को  कुछ  आमदनी  होनी  चाहिए
 लेकिन  इस  से  लोगों  की  मुश्किलॉत  भी  झौर
 बढ़  जाएंगी  मैंने  जो  पैराग्राफ़  पढ़ा  है,
 उस  से  पता  क्लता  है  कि  भ्रावटरसय  पोस्द्स
 पर  प्राइवेट  बैहिकिल्स  को  कितली  रुकावट
 झाती  हैं  ।  यहां  पर  स्टेट्स  की  टोल  टैक्स
 पोस्द्स  लगी  हुई  हैं  और  नेशनल  हाईवेज  पर
 जब  इस  लैवी  को  वसूल  करने  के  लिए  भर
 पोस्ट्स  (चौकियां)  होंगी,  तो  लोगों  की  शौर
 ज्यादा  रुकावटों  का  सामता  करना  पड़ेगा  ।
 इस  चीज़  को  हमें  महसूस  करना  चाहिए  स्भ्ौर
 इस  तरह  की  कोशिश  करनी  चाहिए  कि  भौर
 कोई  बेहतर  तरीका  इस  को  वसूस  करने  का
 हो  ।  उन्होंने  भागे  कहा  हैः

 “«While  massive  revenues  are  ted
 by  the  Road  Trans  In Sony.  a
 grossly  insufficient Faction  of  these
 revénues  is  ploughed  back  into  the

 construction  iat  maintenance  of
 roads.  Why  back  in  379  the
 revenue  to  the  exchequer  road

 transport  cegated  to  Rs.  335
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 the  reveime.

 is  oe ie  tw
 roves, bur  the  cxperitar  on  ace
 धड  a  mere  Rs.  crores;~which is  only  29  %  of  deme  from  road.
 transport’.

 Amat.)  Bat  86

 sThe  famous  Bookings  Instituticn

 S
 ome  ti

 emery  the
 spot  8  in  sey  loping
 countries,-and  found  that  when  new roads  are  ,  &  shatp  rise  in
 agricultural  production  took  place in  all  cases.  Government  should
 recognise  the  rich  source  of  revenue
 and  employment  potential  of  such
 expenditure  and  cease  to  accord
 step-motherly  treatment  to  the  de-
 velopment  of  which  are  the
 veritable  arteries-of  our  nation.

 ‘The  employment  potentia)  of  the  entire:
 Road  Pransport  Industry,  both
 down-stream  and  up-!tream,  is  hardly- exceeded  by  any  other  industry.
 Every  additional  vehicle  that-ccmes
 on

 is  road  Rewvices Sear  Gent
 for

 at  least  a  dozen  people.  Support to  such  an  industry  s'  thenfore forman  integral  part  of  Govern-
 meént’s  econémy  pregramme.
 According  to  a  recent  study  by  the

 NCAER  the  construction  of  every  kilo-
 metre  of  a  national  highway  in  our
 country  creates  employment  of
 I4I-I50  man-years,  the  correspond-
 ing  figures  for  state  highways  beong
 85-96  man-years.  On  this  basis,  if  the
 road  construction

 prciecs
 included

 in  the  Draft  sth  Plan  had  been  im-
 plemented  they  would  have  generated
 employment  of  r0:8  millicn  man-
 years  mostly  for  the  unskilled,  peor
 people.

 It  would  be  no  exaggeration  to  state
 that  the  actual  amount:  spent  on  road
 construction  over  years  have
 been  niguerdly,

 For  example,  in
 the  Draft  sth  Plan  an  outlay  of
 Rs.  $0I  crores  was

 Leeder
 for  the

 development  of  national  highways. In  _  the  revised  Plan  this  has  been
 reduced  to  Rs.  328  crores.  In
 effect,  this  means  that  a  mere  Rs.  75-
 crores  is  included  for  new  road
 schemes  during  this  Plan  period. This  8  the  munificent  amount  that
 has  been  provided  for  the  creation
 of  highly  productive  and  employ-

 ment  oriented  capital  astets  of  our
 nation.”

 चेयरमेन  साहब  मेरा  कहना  यह  है  कि
 भेशनल  हाईवेज  की  इम्पार्टेस  हमारे  देश  में
 बहुत है।  पहाड़ी  इलाके  में  तो  इसकी  इम्पोटेस
 झौर  भी  ज्यादा  है।  इसके  सम्पम्ध  में  मेरा
 एक  भियेदन  यह  भी  है  कि  कोई  स्टेट  रोड  जो
 दूसरी  स्टेट  से  मिलती  हो  उसको  नेशनल
 हाइनें  बना  देगा  चाहिए  ।
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 [ot  give]
 itnry  स ्mewtiard tant  he  ड पीछे  मैंने  एक  प्रश्न  पूछा  था  कि  पठान-  sour  raised  through this  fer

 would  be sed  for  the  of  new
 कोट-मण्डी  स्टेट  हाईबे  पर  ट्रेफिक  बहुत  nati  nai  highways, t  make  bold  to  refer0 ज्यादा  है  जिसके  बारे  में  स्टेट  गबनेमैंट  ने  भी  is  the  essential  presewuiste  fer"

 Teal

 रिकमण्ड  किया  था  कि  इस  स्टेट  हाईवे  को
 तेशनल  हाईवे  बना  देना  चाहिए,  उस  प्रश्न
 के  उत्तर  में  सरकार  ने  कहा  था  कि  ओडंर
 रोड  डवलपमेंट  की  तरफ  से  वहां  सड़क  बनायी
 जा  रही  है।  मैं  प्रधानमंत्री  जी  से  दस्क्र्वास्त
 करूंगा  कि  इस  रोड  की  इम्पार्टस  को  देखते

 'हुए  इसे  तेशनल  हाईवे  बना  देना  चाहिए  ।
 ह  सड़क  दूसरी  जगहों--लहाल,  पंजाब,
 कश्मीर  से  मिलती  है  1  इसलिए  इस  सड़क
 पर  ट्रेफिक  बहुत  है।  झ्रापको  सड़क  के  मामले
 में  पैसे  की  वसूली  का  ध्यान  रख  कर  ही  सड़कें
 नहीं  बनाती  चाहिएं  बल्कि  आपको  यह  भी
 सोचना  चाहिए  कि  सड़कों  पर  सफर  करने
 बालों  को  कोई  तकलीफ  मे  हो,  उन्हें  श्रधिक
 से  प्रधिक  सुविधा  हो  ।

 “SHRI  A.  MURUGESAN  (Chidam-
 baram):  Hon.  Mr.  Chairman,  Sir, rise  to  make  a  few  suggestions  on  the
 Naticna]  Highwsys  (Amencment)  Bil
 which  has Saeed  by  therhc  n,  Pes  me

 tt  and  mainteence  cf
 higindyi.  which  are  vital

 for  the  nation’s  Speedy  ect  mic  gre  wth
 are  in  the  Centre’s  jurisdictin.  As  the
 States  do  not  have  adequate  resc  urces  to

 s  important  job,  naturally the  Central  Government  will  have  to

 manent  bridges  cn  national  hw:  ys, Itis  proposed  to  levy  fees«n  spon nent

 Central  Government  must  come  forth  to
 develop  this  arterial  route,  This  high-
 way  will  give  a  boost  to  8
 fishery,  salt  and  such  other  products  frem
 the  coastal  areas  of  Tamil  Nedu.  This
 East  Coast  National  Highway  will  con-
 nect  all  the  important  cities  rical

 rtance  which  will  give  a  fillip  to
 na  onal  and  internaticna]  tourism  in

 Tamil  Nadu.  This  will  also  be  connect:
 ing  the  major  and  minor  ports  on  the  east
 coast,

 Sir,  you  a  re  aware  of  the  fact  that  the
 Indian  Ocean  has  become  the  hot  bed  of
 internaticnal  rivalry.

 Duing
 the  Bengla

 Desh  liberation  war,  venth  Fleet
 of  U.S.A.  entered  the  Bay  of  Benga)  and

 a  threat  to  the  entire  east  ct  est
 Bearing  this  in  mind,  if  the  East  Ccast
 National  High

 see
 is  develc  ped,  then  we

 can  move  the  t  artillery  etc.  ugh
 this  highwa  pre  tection  to  the  east
 coast.  As  it  f  commecn  knewledge  that

 gat  the  main  meens¢  fc  mmu-
 nication  in  Tamil  Nadu,  it  is  difficult  to
 move  fast  the  armaments  etc.  durnng  such
 a  crisis.  It  is  all  the  more  necessary,
 in  the  interest  of  expeditious  movement

 f  to  have  a  double and  material,
 lane  in  the  Hast  Coast  National  Highway.
 Ir  is  estimated  that  ee

 ae
 sesources  at  its  dispcsal  and  with  the

 costing  mcre  than  Rs.  25  lekhs  letion  of  resources  {cr  revenue  reising,
 and  upened  to  traffic  on  or  after  rst  April,  <P  impossible  for  the  State  Goverr  ment
 1976  है  is  mentic  the  annua}  to  spare  this  much  mcney  thretgt  the
 recurring  expenditure  on  the  empk  y-  Bast  Coast  Naticnal  ey  is
 ment  of  staff  and  other  incidental  matters  very  neccesary  for  econcmic  ft
 would  be  of  the  order  of  about  Rs,  52  «+  of  backward  areas.  Ia  to  the  hen,
 lakhs  in  the  beginning  for  all  the  bridges  rime  Minister  that  he  should  afk  t

 the  oats  en  ‘the approxi
 money  fo

 8222  0  zm vernment  3
 mate  ae  ee  tee =  pad  :  immediately
 with  ,  it  ve
 helped  us  0  Ppreciate  “the  na sictale  Before  I  conclude, I  would  refer  to

 being,  chi: import.
 I  T  am  Sure  that  point.  It  is  इच्हादधन

 hon,  f  a  sive  hal  oper
 the  State  .  = figure  of  likely  revenue  from  have  even.a  culvert  across

 when  he  replies  to  this  debate.  Highway  without  the  ह...
 ©The  original  speech  was  delivered  in  Tamil.
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 gn
 of  the

 en  a
 thowsh

 necesse  ve  it  for  agricultural
 Tron  when  the  creps  are purposes. likely  to  wither  without  such  a  culvert,

 the  State  Governments  cennct  dere  un-
 dertake  this  job  पिए  ut  Centre’s  express
 sanction.  I  request  that  the  hon.  Prime
 Minister  should  loc  kinto  these  things  and
 remedy  such  things  which  hamper  eoo-
 nomic  progress  in  the  States.

 ‘With  these  words  I  conclude  my  speech.

 ‘one  B.P.KADAM  Coen:  wae siring  oo
 articipate  in  this  debate,  it

 is  rather  difficult  for  me  to  welcome  this, because,  it  seems  to  me  thet  there  is  no
 sound  principle  behind  this  Amendment.
 Only  certain  bridges  are  to  get  revenue
 which  have  cost  mere  then  Rs.  25  lekhs,
 I  do  not  understand  why  those  bridges
 which  have  cost  less  then  Rs,  25  lakhs
 have  been  left  out.  Then  again  only
 those  bridges  opened  after  I-4-76  ere  to
 be  taxed.  I  don’t  understand  why  those
 bridges  opened  earlier  should  nct  be
 taxed  unless  of  course  there  is  Some  rea-
 soning  thet  there  has  been  a  galloping
 rise  in  the  cynstruction  cst  after  this
 Particular  date.  That  also  we  cannot
 acoept.  There  is  also  a  proviso  by  which
 Centre  can  exempt  any  bridge,  provided
 the  Centra)  Government  is  of  the  opinion
 that  it  is  necessary  in  the  public  interest
 to  do  so.  It  msy  be  notification  specify
 any  bridge

 ste
 regard  to  which  such  fee

 Shalinot  be  ble  under  thissub-section.
 Tacre  is  to  shrew  thet  the

 Government  Of  fda  has  given  ety  rea-
 son  this  amendment.  is

 why,  I  say,  that  this  seems  to  have  been
 done  in  ‘bitra

 (Amdt)  Bit  790

 and  there  will  be  for  some
 Ido  not  think  principle

 is  spete  ont.  For  there  is  one
 amendment aheady  thet

 frem  3st  Apsil,
 SF

 hat ea
 ie  we more  ५  ©  We

 —
 to  see  that  this  is  also  exterided
 the  reason  for  this  amendment

 is  not  clear.
 T  would,  therefore,  urge  upon  the  Prime Minister to  come  cu  be  idly  with  the  rea-

 soning  or  the  principle  behind  this.  It  is
 not,  of  course,  convincirg  es  tc  hew  the
 revenue  should  be  utilised.  Ne  dc  wbt
 it  may  be  utilised  for  the  ocnstructicn
 and  maintenance  of  highwoys.  ee tunately,  thcugh  the  naticnal  highwsys
 sacs,  dies  highwey  fein

 ©.  vay’
 bed tates.  a  @  Vey  €

 condition,  al  W  the  rainy  lesa  n
 when  it  is  horrible  to  lock  st.

 If  its  well  maintenance  is  quite  neces-
 Sary,  then,  I  think,  the  principle  is  to  be
 Spelt  out.  J  think  that  in  the  year  7976

 bombarded  the or  when
 Madras  Coast.  the  idea  tock  a  shape  and,
 after  our  Independence  and  uptc  the  end
 Of  Second  World  War,  these  highweys
 were  considered  to  be  of  so  much  im-
 portance  from  the  naticnal  and  defence
 pointofview.  And  therefore  it  is  equelly
 Necessary  to  see  that

 hg
 rg  well  main-

 tained  and  the  revenue  that  is  collected under  this  measure  is  very  well  utilised.
 oo

 are  the  observations  that  I  want
 0  make,

 चौधरी  बलवीर  सिह  (होशियारपुर)  :
 सभापति  महोदय,  मैं  श्रापके  जरिमे  प्रधान
 मंत्री  ी  से  यह  प्रायंता  करूंगा  कि  वह  यह
 झमेंडमेंट  कापस  ले  लें  t  यह  टैक्स  बसूज  करने
 का  redt  eet  or  कानून  है।  एक  तरफ़  तो
 देश  में  मह  सात  चल  रही  है  कि  म्युनिसिपल
 कमेटियां  जो  हैं  इन्होंने  जो  रास्तों  पर  अपने

 झ्दे  चुंगी  के  लगाये  हैं  वह  बन्द हो  जायें  प्ौर
 ऐसा  सिस्ठम  चले  जिस  से  देश  में  द्रांसपोर्ट

 टीफ  हंग  से  श्र  जल्दी  चल  सके  |  इससे
 छितने  पँसे  आयेंगे  और  क्रितने  नहीं  आसमेंगे,

 यह  सत्राल  नहीं  है।  सवाल  यह  है  कि  इससे

 . क्रितने  मैन  डेज  पहम  ्  करेंगे  |  फोड्द  बायी
 &  [ झर  बु  बा  ग्या  यहां  बद  बई  हो  बाम
 और गहां  पर  भू  तो  सभाने  ताजा  बैठा  है।
 rent  nt  में  एक  रिस्रासत  से  दूसरी  रिमासत

 मे  जाने  काले  कहते थे  कि  हमारी  रियासत  में

 मा  गये  हो, 1 जाले  जैसे  को  फ़िर  अन्दर  जमते  |
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 इस  ढंग  से  जो  टैक्स  वसूल  करने का  तरीका
 है  यह  मौजूदा  जमाने  में  टीक  नहीं  है।  चाणक्य
 जो  पअ्रयंशास्त्र  के  पंडित  थे  उन्होंने  कहा  है
 कि  टैक्स  इस  तरह  से  लगे  जैसे  सूरज  ज़मीन
 से  पानी  खींचता  है  भौर  फिर  वापस  देता  है
 तो  पता  नहीं  लगता  ।  भौर  जब  खींचता  है
 तो  भी'  पता  नहीं  लगता  ।  यहां  तक  कि  वह
 गन्दी  जगह  से  भी  पानी  लेता  है  भोर  बादल
 बन  जाता  है  और  फ़िर  ज़मीन  को  बादल  पानी
 दे  देता  है।  लेकिन  हर  जगह  इस  तरह  से

 टैक्सेशन  सिस्टम  से  लोगों  को  तकलीफ  न
 हो  ।  आपको  टैक्स  तो  मिल  जाये  लेकिन
 टैक्स  का  यह  क्या  सिस्टम  हुआ  कि  कोई
 मरीज  को  लेकर  मोटर  में  जा  रहा  है,  रास्ते  में
 दरिया  पर  कोई  पुल  भ्रा  गया  तो  मरीज
 को  वहां  रोक  कर  उस  पुल  का  टैक्स  दे  भौर
 फिर  पुल  को  क्रास  करे  ?  इतनी  देर  में  तो
 मरीज़  मर  जायेगा  ।

 मैं  प्रधान  मंत्री  से  निवेदन  कंझूंगा  कि
 इस  टैक्सेशन  के  सिस्टम  को  वापिस  लें,  यह
 बहुत  पुराना  सिस्टम  हैं|  सारे  मुल्क  मे  इस
 बात  पर  चर्चा  हो  रही  है  कि  जमह  जगह  पर

 जो  चुंगी  हैं,  उनको  खत्म  कर  दें  ।  जो  गवर्ममेंठ
 की  एजेन्सीज  बनी  हैं,  उन्होंने  लोगों  से  इस
 बारे  में  राय  तलब  की  थी  भौर  राय  चल  रही
 है  1  झब  कोई  तया  टोल-टेम्स  लगाया  जाये
 तो  वह  मुनाखिव  नहीं  है  1  इस  किस्म  के  टैक्सों
 से  लोगों  को  परेशानी  ज्यादा  होती  हैं  भौर
 झामदनी  कम  होती  है  ।

 इन  शब्दों  के  साथ  मैं  प्रधान  मंत्री  से
 दरस्वास्त  करूंगा  कि  वह  इस  अमेंडमंट  को
 वापस  ले  लें  ।  यह  जनता  सरकार  के  लिमे
 कोई  अच्छी  बात  तहीं  होगी  कि  हम,  जो  जाने
 बाले  हैं,  उन  पर  टैक्स  लगायें  d  यह  तो
 सरकार  का  फ़र्ज  है  कि  वह  पुल  बनाने  |  वह
 टैक्स  तो  दूसरे  तरांकों  से  eh  है।  झ  अगर
 कोई  मई  सड़क  बलाई  जाती  है,  भौर  कस  यह
 फैसला  कर  लिया  जाये  कि  सडना  पर  अशने

 (Arndt.  BIR  aos

 बालों  से  भी  टैक्स  लिया  जायेगा,  इसके  लिये

 =  हा
 देना  शुरू  करें,  तो  यह  तरीका  हौक

 ;

 IC.  K.  CHANDRAPPAN
 (Cannancre)  :  Sir,  Tome  tc  eatend
 support  to  this  Bill  which  hes  been introduced  by  the  Prime  Minister.

 Sir,  to  save  time  I  sheuld  sey  thet I  share  the
 ot,

 ressed  by  my friend,  Shri  yotirmey  Be  gu  abcut  the new  levy  which  will  be  imposed  and
 tnd  the  =

 ot
 em fe and  the  ordinary  pecpie.  pe Minister  might  make  it  clear.

 Sir,  about  highway  I  would  like
 to  know  is.  For  the  last  so  meny
 Years  the  national  highway  constructicn
 is  goingcn,  Even  tcday  there  are
 many  important  bridges  on  the  naticne!
 highway  which  are  under  constructicn
 for  the  last  so  many  years  but  nct  ccm-
 pleted.  Dr.  Seyid  Muhzmmed  has
 mentioned  about  such  a  bridge  in  ्ट्८  tte-
 Puram,  There  are  many  cther  bridges On  the  West  Coast  cf  this  ccuntry on  the  national  highwey  which  ere
 Yet  to  be  completed.  J  weuld  like
 to  menticn  in  this  connection  the  Ota-
 patnam  bridge  which  has  taken  years
 and  Years  fer  completion.

 Another  aspect  which  I  would  like
 to  bring  to  the  notice  of  the  hen’ble
 Minister  is  apart  frcm  the  naticnal
 highway  there  are  certain  impr  rtent highways  which  deserve  special  consi-
 deraticnof  the  government.  For  example the  highway  connecting  the  hill  areas
 in  cur  country.

 ee  ae
 is

 a  plan  to  construct  a  yor  rs
 the  entire  hills  frcm  the  Trmi}  Nadu
 border  near  Kanyskumazi  to  Myscre
 border  in  the  nosthern

 Pin
 cf  the

 State.  It  is  called  hill  wey  and
 the  whole  ali  is  ready.  The
 expenditure  involved  weuld  be  Rs.  70
 crores,  If  that  highwey  is  ccnstrceted

 are  also
 Hlighwryis.  I  teke  this

 pos bs
 br  this  matter  tc

 She  notice  of  the  Minister,  end
 L  conciade  by  saying  that  &  suppers

 this  Bil,’  vet
 whoo  pews
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 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor)  :  Mr.  Chairman,  Sir,  J  ccng-
 gratulate  the  Prime  Minister  for  bring-
 ing  forward  this  Bill.  Andhra  Pradesh
 has  already  introduced  a  similar  Bill
 and  that  Bill  has  defined  as  to  hcw
 levy  is  to  be  imposed  and  also  hcw
 much  levy  is  to  be  impCsed.  By  thet
 way,  in  one  year,  our  Stete  gt  Rs.
 I°O  crore.  In  1943,  the  rcads  in  Cur
 country  were  devided  into  four  cate-
 gories.  One  was  the  naticnal  highway,
 second  the  State  ‘highwzys,  the  third
 district  roads  and  the  fourth,  villege
 roads,  Then  these  national  highwey
 were  defined  as  highways  running  through-
 out  the  length  and  breadth  of  the  country
 connecting  the  major  pcrts,  foreign
 highways  and  the  capitals  cf  the  Pro-
 vinces.  In  19435  it  was  defined  like
 that.  But  now,  because  of  the  develop-
 mentin  the  various  fields  and  also  becauSe
 of  other  reasons,  the  definition  shculd
 ‘be  changed.  The  roads  connecting  big
 projects  and  big  trade  centres  must
 be  taken  as  highways  and  also  the
 important  like  roads  which  ccnnect
 the  strategic  points  should  be  considered
 as  highways.

 Now,  the  national  highways  that
 are  passing  through  the  municipal
 towns  which  have  more  than  20,000
 pepulation  have  been  given  to  the
 municipalities  for  maintenence.  This
 came  aS  a  detriment  to  the  maintenance
 of  roads  within  municipalities.  Scme
 hon.  Members  on  that  day  itself  warned
 that  these  parts  of  national  highways
 which  are  existing  in  municipalities
 should  be  given  to  the  municipalities.
 Therefore,  I  request  the  hen,  Prime
 Ministery  to  bring  forward  ancther
 amendment  to  the  Bill  so  that  those
 parts  cf  the  national  higl  ways  which
 are  within  the  municipalities  cf  the
 various  States  can  be  vested  in  the
 national  highways  authoritie..  I  also
 want  the  Prime  Minister  to  bring
 firward  another  amendments  to  punish
 these  who  indulge  in  cutting  away
 the  trees  on  the  naticnal  highways
 which  pass  through  many  States.  It
 is  quite  necessary  for  us  to  maintain
 trees  on  both  sides  cf  the  national
 highways.  If  it  is  not  possible  to
 bring  forward  a  legislaticn  to  this
 effect,  I  have  a  suggestion  tc  make,
 that  is,  all  these  trees  should  be  given
 to  the  adjacent  agriculturists  on  free
 patta  basis  so  that  they  can  take  care
 of  the  trees  and  also  derive  usufructuary
 benefits  from  them.  That  will  be  a
 good  thing,  as  an  alternative.  There
 are  many  encroachments.on  the  national
 highways  and  they  must  be  evicted.
 There  are  railway  crossings  and  it  is
 becoming  increasingly  difficult  for  our
 transport;  vehicles  have  to  wait  for
 more  than  half  an  hour  sometimes

 (Amdt.)  Bill  64

 and  so  the  transport  ministry  and  the
 railway  ministry  must  Sit  tcgether
 and  find  out  ways  and  means  to  reduce
 this  waiting  time  and  conStiuct  Cver-
 bridge  or  find  cut  some  Cther  means.
 The  national  highweys.  are  pessing
 through  villeges  and  t:  wns.  Diversicn
 rcadS  must  be  made  so  that  there  mey
 be  traffic  congeStion  within  cities.  With
 regerd  to  the  maintenarce  cf  naticnal
 highweys  which  are  passing  through
 big  project  ayecut  er¢ces,  thet  is  Worse
 than  state  highways  or  even.  district
 rcads.  Therefore  much  mcney  has
 to  be  invested  in  them.  Pecple  of
 my  State  are  disSappcinted  because
 from  the  first  Plan  upto  this,  our  people
 were  being  neglected  in  giving  mcney  for
 naticnal  highways  and  overbridges  and
 other  roads.  Therefore,  I  request  the
 Prime  Minister  to  consider  this  and
 compare  investments  made  in  different
 States  and  do  justice  to  Andhra  Pradesh.

 श्री  लक्ष्मी  नारायण  नायक्र  (खजुसहो) :
 सभापति  महोदय,  माननीय  प्रधान  मंत्री  ने  जो

 राष्ट्रीय  राजमार्ग  संशोधन  विश्वेयक  रखा  है
 मैं  उस  में  कुछ  सुझाव  के  रूप  में  निवेदन  करत्ता

 चाहता  हूं  ।  मेरा  ऐसा  सत  है  कि  जो  भी  टैक्स

 लगाए.  जाय॑  उन  का  तरीका  कुछ  ब्रदलना

 चाहिए  क्योंकि  जब  हम  अपने  देश  में  एक
 समता  लाना  चाहते  हैं,  जो  नीचे  हैं  उन  करों

 ऊचे  उठाना  न्ञाहते  हैं  तो  क्रम  से  कम  ज़िन  कीं

 आमदनी  कम  है  उन  पर  किसी  क़र  को  बोझ

 नहीं  पड़ना  चाहिए  ।  इस  सिद्धांत  को  हमें
 मानना  चाहिए  ।  जो  इस  तरह  को  टैक्स

 लगाया  जा  रहा  है  के  संबंध  में  में  यह  कहना

 चाहता  हूं  कि  जब  पुल  पंर  से  कोई  ट्रक  या

 दूसरे  वाहन  निकलते  हैं  तो  आखिर  उस  में

 बोझा  होता  है,  उसी  को  ले  कर  तो  हू  टैक्स

 वसूल  करते  हैं,  तो  व्यापारी  वहां  जितवधा

 टैक्स  दे  देता  है  उतनी  कीमत  वह  उस  मालें

 की  बंढ़ा  देता  है  और  इस  तरह  से  भले  ही  यह
 टैक्स  आदिवासी,  हरिजन  या  गरीब  आदमी

 स्वयं  नहीं  देता  लेकिन  श्रपरोक्ष  रूप  में  उस

 से  यह  बसूल  हो  जाता  है।॥  तो  मैं  कहना
 चाहता  हूं  प्रधान  मंत्री  महोदय  से  'कि  जब
 भी  कोई  टक्स  लगाएं  तो  वह  आमदनी  पर

 लगाना  चाहिए  ।  जिन  की  बड़ी  बड़ी  आमद॑-

 नियां  हैं  उन्हीं  पर  टैक्स  का  बोझ  पड़े  ऐसी
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 तरकीय  निकालती  चाहिए  ।  इसलिए  में
 निवेदन  करूगा  कि  शासन  के  जो  प्रधिकारी
 हूँजो  झंपनी  सूझ  बूझ  रखते  हैं  वह  उसे  इस
 शरह  से  रखें  कि  जब  भी  टैक्स  लगे  तो  उस  का
 बोल  घड़ें-बड़े  स्रादमियों  पर  ही  पड़े  जिन  की
 भमौली  हालत  बहुत  भ्रच्छी  है  1  इस  तरह  से  |
 तो  ध्यापारी  जो  भी  टैक्स  देता  है  वह  उसे
 झपने  माल  की  कीमत  में  जोड़  देता  है
 झौर  झाम  जनता  से  वह  टैक्स  वसूल  हो  जाता
 है  ।  इसलिए  मेरा  पहला  निवेदन  है  कि  जो
 टैक्स  लगाने  का  तरीका  है  वह  बदलना

 शाहिए  जिस  से  कि  गरीब  पग्रादमी  पर  वह
 टैक्स  ब  पड़े,  बड़े-बड़े  भ्रादमियों  पर  पड़े  ।

 दूसरी  बात  मैं  यह  निवेदन  करना  चाहता
 हैं  कि  कम  से  कम  लिस  पुल  पर  झाप  टैक्स
 लगाना  चाहते  हैं  उत  की  कोई  सीमा  होनी
 ाहिए ।  उस  पुल  के  निर्माण  पर  जितना
 पैसा  खर्ज  हुआ  है  उतना  ही  वसूल  हो  तो
 जात  झाम  झादमी  की  समझ  में  श्राती  है
 क्योंकि  इस  के  निर्माण  पर  इतना  पैसा
 लगा  है  इसलिए  इतना  ही  वसूल  हो  रहा  है
 झौर  इस  टैक्स  वसूली  की  कोई  ्रवधि  निश्चित

 होनी  चाहिए  ।

 तीसरी  बात--अगर  एक  ट्रक  को  इन्दौर
 से  बम्बई  जाना  है  भौर  कई  पुल  पार  करना

 है  तो  गया  उसे  सभी  पुलों  पर  टैक्स  देना  पड़ेगा?
 झगर  सभी  पर  देना  पड़ेगा  तो  झाप  देखिए
 कितना  उस  को  टैक्स  लग  जायेगा  भौर  फिर

 उतनी  ही  वह  उस  की  कीमत  बढ़ा  देगा  ।

 इस  तरह  से  बरही  होगा  जिस  महंगाई  का  भाज

 हल्ला  हो  रहा  है  औौर  जिस  की  चर्चा  हो  रही
 है  कि  चीओं  की  कीमतें  बढ़  रही  है  जिस  के
 ऊपर  प्राप  भी  सोच  रहे  हैं  '  इस  तरह  से
 ओकों  की  कीमतें  बढ़  जाती  हैं  ।  इसलिए
 मैं  चाहता  हूं  कि  कम  से  कम  मह  भी  उस  में

 लिखा  हो  कि  कितने  पुलों  पर  वह  दे,  एक  या

 दो  या  चार  पुलों  पर  दे  या  एक  पुल  पर  दे  दे

 ६.1  झाने  बहू  उस  से  मुक्त  हो  जागंगा  ?
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 चौथी  बात  में  यह  कहना  जाहता  हू
 क्या  केस्लीय  सरकार  ही  टैक्स  बसूली  करेगी  ?
 प्रान्तीय  सरकारों  की  भी  हदें  हैं  भौर  प्रान्तीय
 सरकारों  का  भी  हिस्सा  रहता  है  तो  क्या
 केंद्रीय  सरकार  भी  बसूली  करेगी  झौर
 प्रान्तीय  सरकारें  भी  वसूली  करेंगी  ?  इसलिए
 मेरा  निवेदन  है  कि  इसमें  इस  प्रकार  की  व्यवस्था
 होनी  चाहिए  कि  भ्गर  केस्रीय  सरकार
 बसूल  करती  है  तो  प्रान्तीय  सरकारें  वसूल
 नहीं  करेंगी  ।

 इसके  अतिरिक्त  मैं  एक  भौर  उदाहरण
 देना  चाहता  हूं  ।  वेतवा  नदी  पर  33  लाख
 की  लायत  से  एक  पुल  बना  है  जिसमें  केनीय
 सरकार  मध्य  प्रदेश  शमसन  भौर  उत्तर  प्रदेश
 शासन  छा  पैसा  लगा  है।  उस  पुल  पर  उत्तर
 प्रदेश  शासन  ने  टैक्स  लगा  दिया  झौर  कह  लाख
 बसूल  कर  लिया  ।  उत्तर  प्रदेश  सरकार  ही
 उस  पैसे  को  प्रंपने  खजाने  में  रखती  है।  उसमें
 सेन  तो  केद्रीय  सरकार  को  हिस्सा
 दिया  गया  झौर  न  मध्य  प्रदेश  सरकार  को
 को  हिस्सा  दिया  गया  ।  तो  इस  प्रकार  की
 धांधली  भी  रुकनी  चाहिए  क्योंकि  जब  तीमों
 का  पैसा  लगा  है  तो  जो  श्रामदनी  हो  रही  है
 बहू  तीनों  जगह  बटनी  चहिए p  मैं  भरधान  मंत्री
 जी  से  निवेदन  करूंगा  कि  उन्हें  इस  बात  को
 भी  देखना  चाहिए  लि  बेतवा  नदी  पर  जो
 नोटघाट  पर  पुल  बना  है  वहां  किस  तरह  से
 कर  वसूली  हो  रही  है।  ह  बल्द  होगा  चाहिपे।

 SHRI  T.  A.  PAI  (Udipl):  Mr.
 Chairman,  Sir,  I  would  strongly  Ss
 this  amendment.  I  wish  it  had  been

 cught  earlier.  The  ccst  of  construe
 ction  cf  the  bridges  has  gone  up  efior-
 mously  now  and  we  have  so  many
 jobs  to  do  without  resources,  Heh.

 mbers  who  spoke  befcre  me
 have  re

 fer  the  pecr  ple
 Well,  am  afraid,  if  everyt! ning  ca
 the  naticnal  highways  is  girg  tr  be
 free,  the  people  in  this
 wil)  have  to  wait  for  a  longer
 for  their  own  rural  ५०४
 and  I  em,  sure,  ncbcdy  —  imesids  to

 pedestriang  on  the  faticual
 highways.  They  are  being  used  by
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 trucks,  buses  and  cars  end  there  is
 No  reason  why  the  cost  of  these  cculd
 not  be

 nome  cecal  a resources  may  r  new
 works  to  be  taken  up,  In  new
 of  this,  I  wish  the  Government  charges
 its  policy  in  crder  to  construct  new
 Nativnal  highways  with  the  res  urces
 that  are  c.llected  from  =  thcse  who
 use  these  so  that  these  may  be  expedited and  we  might  have  a  netwi  rk  «f  better
 roads  and  better  communicaticns  eirly,

 I  would  also  like  to
 p

 int  cut  sc  me
 problems  the  people  have  faced  cn
 account  of  the  construction  of  the
 bridges  on  the  national  highways. First  of  all,  it  takes  Icnger  time  than
 Necessary  to  complete  these  bridges. We  must  find  cut  a  time-frame  within
 which  this  w  rk  could  be  completed.
 There  are  instances  where  the  appr  ech
 roads  are  ready,  but  the  bridge  is  not
 ready.  When  the  bridge  is  ready,
 the  appreach  rcads  are  net  reedy,
 So  that  these  bridges  are  net  usable
 within  the  time  the  pec  ple  we  uld  expect.

 I  would  also  like  the  Prime  Minister
 to  consider  the  scrapping

 ve
 the  cid

 bridges  wherever  Mew  bridges  are
 c  Nstructed.  I  find  all  over  the  country
 even  after  the  new  bridges  are  cc  nstructed
 the  cld  bridges  are  alk  wed  to  ccntinue,
 There  are  valuable  materials  of  both atee]  and  girder:  Which  c  uld  be  w  ilised
 in  bridges  which  can  carr  lesse:  weight
 in  other  parts  of  the  c  untry  end  within
 the  State.  Ids  hc  pe  that  these  rex  vices
 which  are  discarde oe  are  better  utd  thin
 now,

 I  would  also  like  to  stress  the  need
 for  the  improvement  of  the  transport.
 That  is  also  very  relevant.  When  the
 prices  ‘f  trucks  went  up,  we  waited
 ta  encourage  the  use  of  trailers.  We
 wanted  to  develop  the  truck  treiler
 system.  We  wanted  to  take  them
 up  with  the  naticnal  highways,  But
 we  were  told  that  mcsy  cf  the  bridges
 are  week,  Niw  it  would  be  much
 m  re  econcmical  from  the  country’s
 p  int  of  view  both  in  terms  cf  the
 diesel  use  and  the  c.  st  of  these  vehicles
 hes  our  rcad  sys'em,  the  na  ional

 highwa:
 ae

 strengthened  so  that  there
 is  no  cbjection  for  the  truck  trailer  tc
 be  utilised,

 Lastly,  I  would  also  like  to  px  int
 out  mainly  when  a  thousand  national
 permis  were  introduced,  the  cbject
 was  to  see  that  the  country  was  thr  wn
 open  to  traffic  without  any  restric'fon,
 But  I  do  not  kncw  why  we  fixed  that
 one  thousand  as  the  figure.  I  cm  sure
 that  distribution  of  “bis  qu  ta  statewise

 blems  becsuse  nc  bc  d;
 ines ‘foe  crivra  vader  which  these are  given,  I  very  miuch  wish  that

 (Amdt)  Bi  198

 this  system  is  liberalised  and  whcever wants  to  have  a  naticnal  permit  may be  able  to  get  it  with  ut  much  difficulty, if  certain  qusfificaticns  which  may be  laid  dewn  are  fulfilled,
 We  were  wry  much  wirried  abcut

 Octrii  ¢  ming  in  the  way  «fa  कक फूटा
 development  of  the  transport  system in  the  country.  We  find  that  abcut Rs.  340  crores  would  be  the  kss  as a  result  of  the  abolition  «f  cctrci,  but at  the  same  time  if  «  ctrci  was  abolished
 there  would  be  a  saving  «f  27  f  cn
 diese],  which  is  being  wasted  apart  from the  wastage  of  time  in  the  trucks  being made  to  wait.  I  thc  ught  ii  this  abo-
 minable  tax  which  has  bec  me  part of  cur  tax  system  is  replaced  by  a  mcre
 Sensible  and  civilised  methcd,  t  might
 result  in  a  better  transpcrt  system
 being  devel  pment  end  also  a  let  of
 Savings  un  diesel.

 PROF.  P.  G.  MAVALANKARge
 (Gandhinage:)  :  Sir,  I  em  happy  thy Prime  Minister  is  pik  ting  this  Bil:
 I  belicye  he  is  di  ing  this  exercise  afteT
 a  lapse  of  several  years.  There  ar¢
 no  two  opinions  about  the  impi  rtance of  the  devclopment«  f  national  highway. Previc  us  Speakers  have  emphisised  thst
 not  only  the  rc  ads  should  be  maintuuined
 in  a  good  c  nditicn  but  vrrious  ¢  ther
 facilities  should  be  avilable.  I  want
 to  know  whether  the  government  has
 gone  into  the  quantum  cf  revenue
 which  will  accrue  to  the  government
 as  a  result  of  this.  [I  ree]  the  amount
 of  money  that  will  come  because  of
 this  new  levy  will  be  just  a  couple
 of  crcres.  Of  course,  the  gt  vernment can  say  that  this  is  cnly  the  beginning, and  as  new  bridges  come  up,  the  revenue
 will  increase.  But  in  terms  of  the
 entire  budget  cf  the  Government
 of  India,  I  do  nct  know  whether  a
 ere

 cf  ercres  will  mean  a  ‘ignificant
 addition  whereas  the  amount  of  herass-
 ment  and  the  breeding  ercund  fcr
 ¢  rrupticn  that  this  will  intr  duce  will
 be  mist  unf  rtunate.  This  shculd  be
 l:oked  into,  Our  experince  is  that
 where  there  are  Stoppsges,  because
 you  have  to  pay  tcll  tax,  Cctri  or Some  levy,  the  tax  collecting  auth  rities
 behave  not  «nly  rudely  but  in  such  a
 way  that  it  causes  delay,  and  greater
 the  delay,  greater  is  the  urge  on  the
 Part  «f  the  perscn  ccncerned  to  pay
 something  and  get  cut  «f  the  situation
 because  he  is  in  a  hunny.

 it  What  is
 the  rationale  behind  the  abil  tion  of
 octr  i,  and  what  is  the

 —  rationale behind  this  new  levy  which  gives  even
 lesser  revenuc  ?

 The  Biti  dees  not  contain  details
 as  to  what  will  be  the  respective  shares
 of  the  various  States  and  whet  will
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 Prof.  ्,  G.  Mawalankary,
 be  the  establishment  crst,  If  the  esta-

 cost  is  very  high  and  if  the  rev-
 nue  c  lection  is  small  the  net  result  will
 be  that  you  will  not  get  much  revenue.
 There  will  be  some  advantege  if  the
 Prime  Minister  can  ussure  the  House
 that  a  suitable  machinery  will  be  devised
 to  aviicl  corruption  and  thet  the  esta-
 blishment  cost  will  be  kept  to  minimum.
 25.59  hes.

 {Msr.  Derry  Speaker  in  the  chair
 A  new  bridge  over  Narmada  his

 been  recently  bulit  on  National  Highway
 No.  8.  When  the  old  bridge  was
 there,  it  meant  so  much  delay  cn  beth
 sides  because  of  taffic  jam.  We  thought
 after  the  new  bridge  was  built,  people
 could  move  faster.  But  with  the
 introduction  of  this  levy,  I  am  afraid
 there  will  be  again  delay  in  movement
 of  traffic.  I  hope  this  aspect  also  will
 be  taken  care  of.

 On  the  National  Highway  Ne,  8
 which  includes  the  road  from  Bombay
 to  Ahmedabad,  one  finds  at  a  lot  cf
 places  that  the  road  needs  to  be  widened
 and  two-way  channel  needs  to  be  pre- *  s0  that  more  traffic  can  move
 more  freely,  and  accidents  can  be
 avoided,  It  is  a  tragedy  to  find  that
 60  many  fatal  accidents  teke  place  cn
 this  particluar  National  Highway  Nc.
 8.  So,  when  you  think  in  terms  cf
 development  cf  roads,  you  shculd
 also  think  in  terms  of  widening  the
 roads  and  Specially  these  roads  where
 the  traffic  is  very  heavy,  a8  for  exemple the  road  between  Ahmedabad  and  Baroda
 and  such  other  areas  in  the  country.
 These  are  areas  where  troffic  is  very
 heavy  and  the  number  of  cars  a  ing
 is  very  large  and  therefore,  something
 in  terms  cf  development  of  National
 Bisereys

 in  this  regard  needs  to  be
 ne,

 56  hrs.

 My  friend,  speaking  from  the  Ccngress
 benches,  said  brand  trees.  I  am  happy

 ae
 him  that

 oo  eae  de already  sta  lem
 Scheme  of  planting

 :

 to  the  people  when  want  to  teke
 reve  after  trave!  about  r00  miles  or
 30  on  the  rcad,

 JULY  ‘10,  i077  (Amdt)  Bit  400

 SHRI  VASANT  SATHE  (Akola):
 Sir,  while  congratulating  the  Prime
 Minister  in  bringing  this  valusbie  Bill,
 Tcnly  want  tc  suggest  that  if  the  «  ctrei
 thet  we  were  thinking  of  atx  lishing
 could  be  merged  with  a  measure  lke
 this  end  if  vou  have  the  modern  methtd
 of  avuiding  delays  with  the  heip  cf
 automatic  machines  by  which  if  ycu
 put  the  soin,  the  car  goes  and  otherwise
 not,  there  will  not  be  any  delay.  This
 thing  is  possible.  Yeu  can  awid  the
 delays  by  this.  This  is  the  best

 = earning  the  revenue  for  mainteining
 our  National  Highways  all  cver  the
 country.  J  congratulate  you  snd  with
 you  success.  But  if  the  deliy  which is  caused  by  octroi  could  be  avcided
 by  having  some  method  I  sugges
 here,  I  think  it  would  be  a  good  measute,

 THE  PRIME  MINIST

 =e The  first  hon.  Member  who  spc  ke en  this,  Dr.  Seyid  Muhamed,  fc  ात
 fault  with  the  drafting  ct  the  Bill.  He
 found  falult  generally  with  the  drefi*men
 in  the  Law  Ministry.  But  this,  I
 believe,  was  drafted  in  his  «wn  time  in
 i976,  So  I  do  nct  know  with  whcm
 he  is  finding  fault.  I  thcught  he

 mee improved  the  working  of  the  ny
 then.  But  there  can  be  differences
 in  viewing  this.  I  therefcre.  do  mct
 dispute  the  statement,  but  ct  the  sime time  I  do  not  notice  any  feult  in  this
 drafting  particulerly.  There  will  elweys
 be  scope  for  improvement  in  draftirg.
 Any  suggestions  that  he  will  give  us  in
 future,  we  will  certeinly  ber:  them  in
 mind.  I  can  understend  the  erotiety of  hon.  Members  abcut  delrys  likely to  be  encountered  by  those  who  pass the  bridges.  We  will  try  to  see  that  the
 delays  are  minimized.  Sc  me  deitys  heve
 to  be  put  up  with.  They  exnnot  be
 helped.  I  have  to  be  patient;  end  hon.
 Members  also  have  to  be  paticnt,

 Therefore,  in  the  matter  cf  texaticn,
 it  is  not  always  easy  to  satisfy  all  ocnuli-
 tions,  We  are  a  peor  ccunuy.  And,

 therefc  re,
 occasicnally  tex  falls  on  pecr

 men.  We  cannot  say  that  we  will ४ tax  them  at  all.  But  in  this  perticuler
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 Moreover,  this  is  a  tax  on  perma-
 nent  bridges  on  naticnal  highways,  and
 not  on  State  highways.  Therefore,
 there  is  no  question  of  sharing  it  with  the
 States.  But  the  Centre  dees  help  the
 States  in  the  matter  of  rural  rcads  also.
 And  we  will  continue  to  dose.  If  hen.
 Members  c  operate  in  increasing  the
 revenue  of  the  Centre,  we  will  certainly
 go  on  helping  the  States  because  we
 consider  it  our  duty  te  do  so.  After
 all,  the  interests  of  the  States  and  cf
 the  Centre  are  notin  c  nflict.  They  coincide.
 Therefore,  both  have  to  enricheach  other.
 As  I  have  always  said,  it  is  in  the  strength
 of  the  states  that  the  strength  of  the
 Centre  lies.  Ifthe  States  are  not  strong
 and  the  Centre  alone  is  strong,  it  will  be
 a  calamity  for  this  country.  I  have  no
 doubt  aboutit.  Bothhaveto  strengthen
 each  other;  and  in  the  respective  spheres,
 they  must  be  completely  indepenedent~

 Independence
 does  not  mean  that  they  should  couneter
 each  other.  There  can  be  no  question
 of  double  taxation,  here,  because  this
 will  be  only  on  bridges  on  national
 highways;  and  metropolitan  areaS  are
 going  to  be  exempted.  Octreis  are
 confined  tothese  areaS;  and,  therefore
 there  will  be  no  octroi  in  conflict  with
 this  on  the  bridges,  as  the  bridges  in  the
 metropolitan  areaS  are  not  gcing  tc  be
 Subject  to  this  taxaticn.

 The  revenue  from  this  is  estimated
 at  about  Rs.  5  crores.  [I  did  not  deli-
 berately  mention  it,  because  I  did  not
 want  to  be  a  prophet  in  financial
 matters,  because  formulaticn  of  an  es-
 timate  is  not  very  easy.  I  know  it  from
 my  Own  experience,  But  it  iS  estimated
 that  we  will  get  about  Rs.  थ  crores  a
 year.  It  ig  nSt  Het  ingome,  but  gross
 income;  and  the  expenditure  may  be
 about  i2%  We  will  try  te  minimize
 it,  if  possible.  Amd  al]  this  revenue

 will  be  utilized  only  fey  imp=
 provement  of  nativnal  highways  and
 fox  having  more  such  bridges,  8  thar
 we  hays  more  conveniences  98  time  Bogs
 by,  I  think  this  is  a  very  equitable
 tax  as  far  ag  [  can  sce,  because  it  il]
 be  paid  by  the  uscr  of  mechaniged
 vehicles  that  is  by  those  who  can  afford
 Of  e5tix8e,  an  instance  wa’  cited,  where
 it  wag  Said  that  a  sick  man  might  pass
 on  that  bridge;  and  if  hic  is  delayed,

 he  might  pass  away,  Tf  that  is  the
 contingency,  Ke  will  pass  away  in  any
 case  before  he  geaches  the  destination,
 T  do  not  know  hw  hs  is  going  to  ba
 saved  that  way,  [tis  an  cxtreme  cage
 T  do  not  know  why  Such  a  case  is  cited.
 This  shows  hoy  the  argument  wag
 over-steetched,  This  detracts  fre  na
 the  merit  *f  the  argument  that  wag  ad-
 vaticed  against  the  provisions  of  the
 Amendment  Bill.

 (Amdt.)  Bill  202

 Some  cases  of  bridges  were  cited,
 where  there  were  deleys.  Well,  there
 has  been  sc  me  deley  cn  accc  unt  cf  sc  me
 difficulties  in  the  case  cf  cne  bridge.
 There  was  a  foundaticnel  difficulty.

 श्री  छवि  राम  श्रर्गल  (मुरना  )  :

 जो  पुल  टूट  हुए  हैं,  जिन  के  टेंडर  नहीं  हो

 रहे  हैं?

 श्री  मोरारजी  देसाई  $  टूटे  हुए  हैं  तो  जरा

 स्टेट  को  कहना  चाहिए  ।  हर  चीज  के  लिए

 यहां  से  दबाएगें  तो  कोई  फायदा  नहीं

 होगा  ।  स्टेंट  को  समझाना  चाहिये  ।

 हम  भी  समझाएगे  ।  मैं  दबाना  नहीं  चाहता

 हू  किसी  को

 श्री  छवि  राम  शअ्र्गल  :  धोटाले  भी  हैं  1

 श्री  मोरारजी  देसाई  दूसरों  के

 घोटाले  आप  क्यों  देखते  हैं  ?  भ्रपनी  तरफ

 देखना  ही  बेहतर  होगा  ।  हर  बात  में

 दूसरों  को  दोष  देंगे  तो  कैसे  काम  चलेगा  ।

 श्री  छवि  राम  श्रगल :  जहां  दोष  दिया

 जाना  चाहिए  बहां  तो  दिया  जाएगा  ।

 द्वोंष  देते  के

 लाहिए  |

 श्री  सौशरजी  देसाई

 बजाय  पबइशणार्  बत्तता

 ज्ोधत्ते  हुरी  राब  मबकासर  (बीकावेश  ):
 त्तात॑  लात  महीनों  सै  पांच  पषॉच  चौ  लौग  भड़
 बकरियों  की  तरह  से  बल  हुएं  हैं  पाकिस्तान

 ज्ञान  क्रो  लिए  उत्तके  कार्ड  नहीं  ब्रत  हहे  हैं  ।

 शी  भौशसस्न्ी  देताई  इसका  यहां
 सच्  क्तहीं  सठता  हर्र  बत  कुछ  कशी

 बोल  देत्ता  ग्रच्छा  नहीं  होता  हैं  |  ्  a

 ग्रपम  च्चा  जाती  है  ।  एस  हाजस  का
 त्वच  बहुल  आरी  है  कम  कहीं हैं  i  gaat
 भी  हमें  सोचता  चाहिए  ।

 Therefore,  these  brid&es  also  are  being
 looked  after,
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 (Shri  Morarji  Desai]
 ‘There  was  a  questicn  raised  sbcut  a

 bridge  between  Madhya  Pradesh  and
 Uttar  Pradesh,  when  it  was  said  that
 money  was  ccntnbuted  ty  toth  the
 States  and  the  amount  is  being  appri
 eo  only  by  UP.  This  questicn  is

 fore  the  Zonal  Council.  Jt  is  already
 Seized  of  it.  I  am  quite  sure  that  the
 Zonal  Council  will  di  justice  to  beth  of
 them,  and  that  Madhya  Price:h  will
 not  be  done  anv  injustice.

 The  bridge  in  Karnataka,  the  Keli
 Bridge,  which  was  referred  to  is  under
 construction,  The  ci  ntractors  were
 doing  it  and  the  company  is  under  liqui-
 dation,  Therefure,it  got  delayed.  New
 thoak  it  is  c  ming  up  pr  periy.  it
 will  be  done  as  socn  as  it  is  p  ssible
 1  dos,  I  may  assure  my  hi  n.  friends
 that  wherever  the  suggestions  have
 come,  we  will  g>  intc  them  and  wherever
 it  is  possible  to  impri  ve  matters,  ecticn
 will  be  taken  in  time.

 Tam  thankful  to  all  the  hen.  Members
 for  supp>rting  the  Bill  in  the  natic  ns]
 interest.  I  can  «nly  say  on  behalf of  the  Government  that  we  will  try  to
 see  that  it  is  worked  also  in  the  naticnal
 interest,  and  the  revenue  is  used  in  the interest  of  the  national  ughw:y:,  that
 is,  the  naticnal  interest.

 भरी  महोलाल  (बिजनौर  )  :  मैं  एक
 स्पष्टीकरण  चाहता  हूं  ne  जब  किसी  पुल
 की  कास्ट  पूरी  हो  जाएगी  उसके  बाद  तो
 टेक्स  खत्म  हो  जाएगा  ?

 यो  सोरातरखी  बेशक ;  खत्म  कर
 दिया  जाएगा  ।  इस  में  हम  प्राफिटीयरिंग
 करना  नहीं  चाहते  हैं  ।  वह  विजिससमेंन
 का  काम  है,  हमारा  नहीं  है  ।

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “TH
 ae

 Bill  ty  amend  the  Naticnal
 we  ys  Act,  1956,  ट  taken  into

 consideratic  ns,”
 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  We  wiil
 now  take  up  calsue  by  clause  or  nsi-
 deration,

 There  are  three  amendments  te  ¢laysg

 JULY  19,  i977  (Amdt)  Bin  904

 Clause  2—(Amendment  of  Section  7)
 SHRI  ANNASAHEB  GOTKHIN-

 DE  (Sangli)  :  I  beg  to  mcve:
 Page  i  line  I0,—

 for  १9767  587४6  “1977”  )
 Page  I,  line  ‘Ids

 after  “bridge”  insert  “ferry  or  tunne]”(2)
 SHRI  K.  LAKKAPPA  (Tumkur):

 I  beg  to  move:

 Page  ,  line  r0,—
 add  at  the  end—

 ‘and  after  the  words  “naticnel  high-
 ways”,  the  wrds  “pr:  vided  sll
 the  natir  nal  highways  in  all  the
 States  are  fully  developed”,  shrill
 be  inserted;’  (3)

 SHRI  ANNASAHEB  GOTKHIN-
 DE:  My  submission  is  that  instead  of
 leving  fee  for  the  bridges  which  are
 to  traffic  from  it  April,  1976,  it  by  sein ould be  from  ist  April,  1977.  As  the  Bill
 was  introduced  in  June  this  year,  it  may be  from  the  beginning  of  the  financial
 year  1977-78.

 SHRI  MORARJI  DESAI:  I  am
 sorry  I  cannot  accept  it  becuase  it  will
 restrict  the  revenue,  and  it  is  in  the
 interests  of  revenue,  that  it  should  come
 from  that  time.

 SHRI  K.  LAKKAPPA:  My  inten-
 ntion  in  moving  the  amendment
 is  to  focus  the  attention  of  the  Govern-
 ment  on  the  neces’  ity  of  g  iving  assistance and  help  to  develop  the  national  high-
 wa

 r
 in  the  country  more  ratio  nally

 rather  than  by  bringing  forward  these
 amendments.

 There  was  a  Twenty-Year  Plan  drawn
 up  in  tg6r  to  develop  the  national
 highways  in  the  country.  I  would  like to  say  that  9  number  of  national  high-
 way

 s  are  still  not  developed
 propesty and  that  marketing  and  traffic  4

 have  not  been  fully  provided,
 expecially in  the  border  areas.  In  respect

 Hig
 hway  No.  30,  from  Delhi  to  the

 Pakistan  border,  a  lot  of  money  has
 been  misappropriated.  ‘The  money
 that  was  al Horted  for  this  purpose  has
 not  been  utilised  in  a  proper  manner.
 Similarly,  on  highways  pescing  through
 hilly  areas  or  difficult  terrain,  they  are
 not  spending  money.

 We  have  drawn  your  sttention  to
 Kali  Bridge  and  I  hope  that  as

 ्य you  will,  see  that  progress  big
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 soon,  Similarly,  on  the  Mangalore- Cochin  Highway,  40  k.m.  have  still
 leted  due not  to  meagre alloeation  of  funds.  Out  of  Rs.  50

 crores,  ody  Rs.  2  crores  have  been
 allotted.  a

 construction  of
 bri  and  other  things  have  been

 ce  oR  for  along  time  in  Karnataka
 soause  of  meagre  allocation  of  funds.

 Therefore,  it  is  necessary  that  a  rational
 approach  has  to  be  made.  A  time  tar-
 get  has  to  be  fixed  for  the  development of  the  national  highways.
 ‘  We  have  no  objection  to  this  Bill.
 It  is  a  very  good  measure  that  you  have
 brought  in  order  to  get  income  to  the
 bahar

 t  but,
 itt  —  s  Be leveloped  very  easily,  in  the  financ

 allocation  for  the  devel  ent  of  the
 national  highways  there  is  no  rational

 spproach 1  h  it  is  a  small  Bill,
 hon.  Prime  Minister  has  had  the

 patience  to  sit  here  and  hear  us  and  we
 appreciate  it  very  much.  I  hope  he
 would  assure  us  that  in  the  matter  of
 financis!  allocation,  the  development of  the  national  highways  and  the  pro-
 gress

 of  all  the  States,  they  will  be
 lealt  with  equally,  without  any  discri-

 mination,  on  a  rational  basis.  If  that
 is  assured,  with  this  permssion  I  shall
 withdraw  my  amendment.

 SHRI  MORARJI  DESAI:  If  the
 amendment  is  moved  only  to  get  an
 asurance  from  me,  that  assurance  has
 been  given  by  me  even  on  the  very first  day  that  all  the  states  will  be  treated
 with  equal  respect  and  without  any discrimination  and  with  full  justice.
 But  it  also  means  that  the  richer  States
 will  have  to  consider  about  the  poorer
 states.  Both  things  will  have  to  be
 considered:  who  is  to  be  helped  more
 and  who  js  to  be  helped  less.  That  is
 also  a  criterion  which  will  have  to  be
 borne  in  mind.

 The  amendment  which  has  been
 moved  by  my  hon.  friend  would  only
 negative  the  whole  thi:  It  says  that
 no  fee  should  be  levied  until  all  the
 national  highways  are  completed.  This
 will  never  os  because  the  number  of
 national  highways

 wil  80
 on  increasing

 and  they  w: fi  never  be  finished.  There-
 fore,  th  is  can  never  be  done.  This  is
 an

 paprecticeble
 amendment.  I  am

 glad  he  is  going  to  withdraw  it
 and,  I  hope,  he  does  so.

 SHRI  ANNASAHEB  GOTKHIN- DE:  Sir,  my  amendment  No.  2  is  very reavonable.  I  would  bring  to  the
 notice  of  the  hon.  Prime  Minister  that
 in  the  statement  of  Objects  and

 Reasons,  it  is  stated:
 ft  is  ateo  proposed  to  include  an.

 enabling  provision  to cxentyt
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 any  bridge  from  the  payment
 of  fees  i  it  is  considered  ne- cessary  in  the  public  interest.”

 T  am  suggesting  that  the  words  “ferry or  tunnst,,  should  be  included  in  this
 proviso  because  if  it  is  in  the  public interest  to  exempt  any  bridge  from
 collecting  an'

 a  and  if  the  Govern-
 ment  thinks  that  the  exemption  is  in  the
 public  interest  also  for  any  ferry  or
 tunnel,  the  enabling  provision  should
 be  there.  The  enabling  provision would  then  be  complete,  not  till  then.
 Therefore,  in  the  fitness  of

 —_
 ,  these

 two  things  should  also  be  added.  Here, four  things  are  included  in  Section  7 of  the  Principal  Act.  If  we  mention only  one  of  them,  the  enabling  provision
 would  not  be  available  for  the  Govern-
 ment  even  though  it  is  in  the  public
 interest  to

 np
 t  any  ferry  or  tunnel,

 I  would,  therefore,  request  the  hon,
 Prime  Minister  to  accept  this  amend-
 ment  at  least.

 SHRI  MORARJI  DESAI:  The
 metropolitan  bridges  are  going  to  be
 exempted.  Therefore,  there  is  no  ques=
 tion  of  ferry  or  anything  lke  that.  That
 is  why  they  are  not  included  in  this.
 I  am  very  sorry  I  cannot  accept  the
 last  demand  that  is  made  by  my  hon.
 friend.  But  if  there  is  any  case  of  any
 ferry  which  requires  to  be  exempted at  any  time,  even  without  this  amend-
 ment,  the  Government  will  certainly consider  it.  That  I  can  tell  him.

 SHRI  ANNASAHEB  GOTKHIN-
 DE:  Tunnel  also.

 SHRI  MORARJI  DESAI:  Tunnel
 or  whatever  you  want.

 MR.  DEPUTY-SPEAKER:  Do
 you  hg

 oe
 prett

 Amendment  Nos.
 r  and  2

 SHRI  ANNASAHEB  GOTKHIN-
 DE:  No,  Sir.  I  withdraw  them.
 Amendments  Nos.  t  and  2  were,  by  leave,

 withdrawn.
 MR.  D!

 flied  Napa  iene
 Mr.

 Lakkappa,  you  withdrawing  your
 amendment  ?

 SHRI  K.  LAKKAPPA:  Yes  ,  Sir.
 I  withdraw  "my  am

 Amendment  tbireon.
 as,  8)

 bee
 MR.  DEPUTY-SPEAKER:  Tha

 question  is;

 That  Clause  2  stand  part  of  the  Bill.”

 Tha  motion$  was  adopted.

 (Amdt.)  Bilt  2०6  ,
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 Clause  2  was  added  to  the  Bill
 Clauses  3  and  4  were  added  to  the  Bill,

 the Bnacting
 Formula  and  the

 7M  to  the  Bill.
 SHRI  MORARJI  DESAI:  Sir,  I

 beg  to  move:
 “that  the  Bill  be  passed’.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 ‘That  the  Bill  be  passed’

 SHRI  JYOTIRMOY  BOSU  (Dia-
 Harbour):  f  only  want  to

 make  a  mention  of  one  or  two  thi
 this  opporramity

 of  drawing the  kind  attentio  the  House  and  also
 of  the  hon.  Prime  Minister  that  the
 Second  Hubfi  project  is

 hanging  7
 fire  for

 several  years.  Mrs.  Indira  i  went
 and  made  promises  several  times  but
 the  work  has  come  to  a  standstill.  The
 second  thing  is  about  the  lack  of  com-
 miifiication  in  a  very  sensitive  area,
 that  is,  Sunderbans  which  faces  the  Bay

 Bengal.  After  the  Diego  Garcia
 eS  of  Sunderbans  hat gone

 up
 impértan:  ans  has  gome  up
 tremendously.  Therefore,  through  the
 medium  of  this  House,  I  draw  th
 attention  of  the  Government  for  taking

 jal  measures.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  only  wart  to  make  one  submis-
 sion.  I  want  to  draw  the  attention
 of  the  hon.  Prime  Minister  to  the  Na-
 tional  Highway  No.

 ar
 Allepy  B

 I  want  to  bring  it  to  his  notice  that  it
 has  been  still  pending  since  3572

 SHRI.  A.  C.  GEORGE  (Mukanda-
 LL  ion  ier  National is  No.  Wz  three
 back,  it  was  decided  that  this  National Highway  would  be  realigned  from
 Kutttpuram  Cochin,  fe  that  it  may
 feist  omcepr  of  National fi this  it  of  jatio’  4  av  was
 considered,  it  was  s  igs  No.  37
 Higttway  would  be  diverted  from  Kut-
 tiouram  to  join  the  National  Highway No.  47  near  Cochin.  This

 costing
 neatly  Rs.  9  crores  sanc-

 ti  and  it  was  thought  that  it  would
 enable  the  entire  West  Coast  of  Kerala
 to,  be  developed.  It  is  still  in  a  sort  of
 ontd  storage  atid  ing  hay

 re  two  most  important  bridges
 whiok  are  called  Kuttipuram  and  Chet

 As  far  as  two  bridges  are

 it
 of  foundation-

 stome  centadity  is  just  Kept  peading,

 JULY  10,  977  Cardamom  (Amdt)  Bilt  a8

 Minister  wie  ष halt  og  charge  of  the er
 impertatt  portfdlio  rene  to  see  that  the National  Highway  No.  7  is  expedited.

 शी  रामजीवन  सिह  (  बलिया  )  :
 उपाध्यक्ष  महोदय,  बिहार  में  हर  बर्ष  राष्ट्रीय
 राजपथ  ०  31  की  स्थिति  ऐखी  हो  जाती

 है  कि  बाढ़  के  दिनों  में  गंगा  सदी  का  पानी  उसे,
 प्लावित  कर  देता  है,  जिस  के  कारण  बरौनी
 से  लेकर  आसनसोल  तक  का  रास्ता  बिल्कुल
 बन्द  हो  जाता  है।  इस  लिए  सरकार  से
 मेरा  प्रनुरोध  है  किया  तो  उस  राजपथ  की
 सुरक्षा  की  व्यवस्था  की  जाये,  प्रथवा  कोई
 बवल्पिक  मार्ग  बना  दिया  जाये,  जिस  से
 बाढ़ के  दिनों में  वह  रास्ता बन्द  न  हो  ।

 श्री  गंगा  सिह  (मंडी  )  :  उपाध्यक्ष
 महोदय,  मैं  बार्डर  रोड्ज  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।

 SHRI  MORARJI  DESAI:  The  border roads  are  being  made.  So,  you  need
 not  be  anxious  abcut  it.  I  do  nct  want
 to  be  charged  with  a  breach  cf  promise
 by  my  hon,  friend  Shri  Jyctirmce  y  Besu
 as  he  charged  my  predecess r.  Sc,  I
 won’t  make  any  promise  cf  dcing  a
 particular  thing,  bur  I  would  say  that  I
 will  certainly  give  full  ecnsideraticn  to
 what  all  the  different  hon.  Members have  said  and  do  whatever  Ican,
 That  is  all  I  can  say,

 MR.  DEPUTY-SPEAKER:  The
 question  i8:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 CARDAMOM  (AMENDMENT)  BILL
 THE  MINISTER  OF  COM-+

 MERCE  AND  CIVIL  SUPPLIES
 AND  CO-OPERATION  (  SHRI

 MOHAN  DHARIA):  {  beg  to  netve:
 “Theat  the  Billto  amend  the  कन

 demem  Act,  1965,  be  teken  into
 nsideration.”

 It  is  a  small  Bill
 incorpors

 ting  two
 provisions is  कराल  ण्  the  enpost  of  scagdemc m.


